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CuNTRAL ADMINISTRATIVE TRISUNAL
CALCUTTA BENCH

OA, 714 of 1996

Date of Oxder: 05-02-98,

Hon'ble Mr.Justice S,N.,Mallick,Vice-Chairman,
Hon'ble Mr, S.Dasgupta, Adpinistrative Member,

Present:

KANCHAN KR, MISHRA
—VS- _
UNION OF INDIA & ORS,

For the petitioners |Dr.S.Sinha, counsel,
For the respondentsiy Mr,P,Chatterjee, counsel.
Heard ons] 05-02-98.

O R D E R

S,Dasgupta, aM,

We have heardfthe ld.dounsel for both the

parties and also perused'theipleadim s on record. Through
this application, the applicant has [claimed appointment on

the basis of a Circular dated 1.11.89 in a Group-D post.

At the outset,fthé ld.jpounsel for the respondents
raised the point ot maintainability pn the ground that the
aforesaid Circular dated 1.11.89 hag| been quashed by the
decision of a Bench of this Tribunall in OA no.968 of 1990 in

Abdul Sagtar & Ors.-VS-Union of Incif & Ors on 13.£,93. He

contended that since the Order,on the basis of which the'applic
claimgs for being appointéd, is no lohger in existence, the

application itself is not maintainable.

The ld.counsel tor thel applicant, while not
denying the fact thét the afbresaid ircular has been set aside
by the ddcision ot this Tribunal, contended that by virtue of
the aforesaid Order, certain:other persons had already been
appointed'and therefore, the:applica t is being discriminated

by not being appointed wisthémmsaas,
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